
Report or KhaIIi aad Village 
Jodastr1es Committee 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHD. SHAFI QURESHI): On bebalf 
of Sbri Dinesb Singh, I bel to lay on tbe 
Table a copy of tbe Report of tbe Kbadi 
and Village Industries Committee. [Placed 
ill l.lbrary. See No. LT-I199/68]. 

NolHleation ancJer Indastries (DeYe-
Iopment aDd Replalion) Act, ele. 

SHRI RAGHUNATH REDDI: I beg 
to lay on tbe Table :-:-

. (I) A copy of Notification No. S. O. 
1338 publisbed in Gazette of IDdia 
dated tbe 10th April, 1968 under 
5Ub-seetiOD (2) of section 18A of 
the Industries (DeVelopment and 
Regulations) Act, 1951. [Placed 
/11 Library. See No. LT-I200/68]. 

(2) A copy each of the following 
papers under sub-section (I) of 
section 619A of tbe Companies 
Act, 1956:-

(i) Review by the Government on 
the working of the Hindu-
stan Machine Tools Limited, 
Bengal ore, for tbe year 1966-
67. 

(ii) Annual Report of tbe Hindu-
stan Machine 100ls Limited, 
Bangalore, for th~ year 1966-
67 alonll with tbe Audited 
Accounts and tbe comments 
of the Comptroller and Audi-
tor General thereon. [/'laced 
ill Library. See No. LT-
1201/68] 

(3) A copy each of the following 
Notifications under sub-section (3) 
oC section 642 of tbe Companies 
Act, 1965:-
. . (i) Tbe Cost Accountinll Records 

(Cycles) Second Amendment 
Rules, 1967, published in 
Notification No. G. S. R. 84 
in Gazette of India dated tbe 
13th January, 1968. 

(ii) The Cost Accountlllil Records 
(Caustic Soda) Amendment 
Rules, 1967, published in 
Notification No. G. S. R. 85 

l'dpers Laid 

in Gazette of India dated tbe 
13tb January, 1968. 

(iii) The Cost Accountin8 Records 
(Cement) Second Amendment 
Rules, 1967, publisbed in 
Notification No. G. S. R. 86 
in Gazette of India dated tbe 
13tb January, 1968. 

(iv) The Cost Accounting Records 
(Tyres and Tubes) Amend-
ment Rules, 1968, publisbed 
in Notification No. G. S. R. 
1192 in Gazette of India 
dated the 30th Mil[ch, 1968. 
[Placed III Library. See No. 
LT.1202!68] . 

(4) Two statements showing reasons 
for delay in the Notifications men-
tioned at item No. (3) above. 

Anoaal Report of Natloaal Coal 
Development Corporation Limit-

ed ancJ Goyemment Reyiew 
tbereon 

THE DEPUTY MINISTER IN THB 
MINISTRY OF STEEL, MINES AND 
METALS (SHRI RAM SEWAK): On 
bebalf of Sbri P. C. Sethi, 

I beg to lay on the Table :-

(I) A copy each of the following 
papers under sUMection (I) of 
section 619A of tbe Companies 
Act, 1956 :-

(i) Review by the Government 
on the working of the Na-
tional Coal Development Cor-
poration Limited, Rancbl, for 
the year 1966-67 (Hindi and 
Enlliish versions). 

(ii) Annual Report of the Natio-
nal Coal •. Development Cor-
poration Limited, Ranchi, 
for the year 1966-67 along 
witb tbe Audtied Account • 
and t be comments of the 
Comptroller and Auditor 
General thereon. [P/DCed III 
Libra,y. See No. LT-1203! 
68]. 

(2) A copy of Governmeot Relolu-
tlon No.. C2-8(7)/67, publlsbed in 
Gazette of India dated the 20tb 
Aprll, 1968, extending tbe period 
for lubmi8lioD of tho 1iD., It eport 



~s41 B.o.li. 

of the National Coal Development 
Corporation Committee (Hindi 
and English versions). [P/Dced in 
Library. See No. LT·I204/68j 

12.29 hrs. 

BUSINESS OF THE HOUSE 

MR. SPEAKER: I have to inform 
the House that the Business Advisory Com-
mittee at its meeting held yesterday decided 
as follows:-

(I) the motion regarding the state-
ment made by the Minister of 
Home Affairs on the 6th May, 
1968 about the reported statement 
by the :Agriculture Minister of 
Andhra Pradesh against Harijans 
might be discussed on Wednesday, 
the" 81h May, 1968 from S P. M. 
to 7 P. M. 

(2) One hour might be allolted for 
the motion for reference of the 
Lok Pal and Lokayuktas" Bill to a 
Joint Committee. 

(3) As far as possible, the session 
need nOI be exlended beyond tbe 
10th May. In case, however, ur-
gent Government business put 
down for Friday, the 10th May, 
1968 was not finished on that day, 
Ihe House migbt sit also on Salur-
day, Ihe 11111 May, 1968 to trans-
act Ihe urgent business which can-
not be poslponed to the nellt 
session. 

These are Ihe decisions of the Business 
Advisory Committee. 

.n "1J. ftId (!.~) : iT6W ~~ 
ir~1 ~111, sn~ a • 1110{ 1ft ~ilt ~ ~ ~ 
'"" fiI; f.;m ~.t "an: 'ITiiI' 1TmII' 
flillIT ql(f, ~~IRI ~ ;m;r ~ ..., .a-
~ mfiI; ~ m;rn~ ~t 
~~~? 

MR. SPEAKER: It will be given. 

SHRI BAL RAJ MADHOK (Soulh 
Delhi): This poinl was made yest~rday. 

SHRI NATH PAl (Rajapur): You 
may direcl him so Ihat we may be supplied 
with copies. " 

MR. SPEAKER: I am asking him. 

11.31 hrs 

MONOPOLIES AND RESTRICTIVE 
TRADE PRACTICES BILL 

Appointment to Joint Committee 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS (SHRI 
RAGHUNATH REDDI): I move :-

"That Ihis House do appoint Seth 
Achal Singh 10 the Joint Committee on 
tbe Bill to provide that the operation 
of the economic system does not result 
in the concentration of economic 
power to the common detriment, for 
tbe conlrol of monopolies, for tbe pro-
hibition of monopolistic and reslrictive 
lrade practices and for matters conne"Ct-
cd therewith or "inCidental thereto, in 
tbe vacanq caused by tbe resijoation 
of Sbrimati Vijaya Laksbmi Pandii." 

MR. SPEAKER: Tbe question is : 
"That tbis House do appoist Setb 

Achal Singb to tbe Joint Committee on 
tbe Bill to provide tbat tbe operation 
of tbe economic syslem does not result 
in Ibe concentration of economic po_r 
to Ibe common detrimenl, for Ibe COD-
trol of monopolies, for Ibe ·probibition 
of mODopolistic and restrictive trade 
practices and for ma tlen cODIICCIed 
tberewitb or incidental Ibereto, in the 
vacancy "caused by tbe resilnation of 
Sbrimati Vijaya Laksbmi Pandit." 

The motion was adapted 

ESTATE DUTY (AMENDMENT) BILL 
-eOltld. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. C. 
PANT):" Mr. Speaker," Sir, y~sterday a 
point was raised in Ihe House tbat tly 


